
Crl. Misc. Case No.276/2021

Present:   Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

07/10/2021

Learned A.P.P. is present today.

Learned  counsel  on  behalf  of  the
accused namely, Md Ajahar Ali is also present.

This  bail  petition  is  filed  u/s  439  of
Cr.P.C.  for  the  accused  Md  Ajahar  Ali  in
connection  with  the  Boginadi  P.S.  Case
No.245/2021  corresponding  to  G.R.  Case
No.2125/2021, u/s 395 of I.P.C.

As per the F.I.R. dated 22/08/2021, the
informant  Smt  Padumi  Mohanta  has  alleged
that on 22/08/2021, a group of people barged
in  her  residence  and  forcefully  committed
dacoity  in  her  place.  They  took  Rs.4,000/-
along with  some jewelleries and keys of  two
vehicles  bearing  registration  No.WB08A/5707
and WB08/4346. 

Learned  counsel  on  behalf  of  the
accused  has  submitted  that  the  present
accused is no way connected with the offence.
He  was  wrongfully  implicated  in  the  alleged
offence.  As  the  persons  who  committed  the
said  offence  was  done  by  perpetrators,
covering their faces, it was not possible for the
informant as well as other witnesses to identify
the accused persons. The present accused was
wrongfully implicated and he is only working as
a mechanic in the garage. The police rounded
him up and apprehended in the said incident
as they failed to identify the actual person who
committed the alleged offence.

Contd...
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Learned A.P.P. strongly objected to the
stand taken by the counsel  on behalf  of  the
accused and also submitted on the basis of the
materials  available  on  case  diary  clearly  the
evidence  of  involvement  of  the  accused  is
present. 

Today the date was fixed for case diary
and  the  case  diary  is  produced  before  this
Court today. Upon perusal of the case diary, I
found  sufficient  incriminating  materials  to
prima facie  hold  that  the present  accused is
involved  in  the  said  incident.  Further  the
investigation  which  involves  four  phone calls
recording  etc.  will  further  need  some  more
time. Accordingly, at this stage the bail petition
is hereby rejected.

Send  back  the  Case  diary/G.R.  Case
Record/Status Report. 

The matter is disposed of accordingly.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

 


